
COMMif'rEE ON PRIVATE MEMBERS' 
BILLS AND REOOLUTIONS 

FIRS'r TO SIXTY-EIGHI'H REPORTS 

(ENGLISH VERSION) 

EIGHTH LOK SABHA 

Legislative Branch-II 

                                  FOURTY-NINE 

Tenth Lok Sabha



COMMIlIEE ON PRIVATE MEMBERS' BB.LS AND USOumONS 
(Tentb Lot Sabba) 

TIlIRTY-SEVENTH REPORT 
(Presented on 22-12-1994) 

On bebalf of tbe Committee on Private Members' Bills and Resolutions, I 
baving been autborised by tbe Committee to present tbe Report on tbeir bebalf, 
present tbis Thirty-seventh Report. 

2. The Committee met on 19 December, 1994 for-
I. Examination of the Constitution (Amendment) Bill, 1994 (Amelld-

m.llt 0/ Grticle 102, etc.) by Sbri K. Ramamurtby under Rule 
294(I)(a) of tbe Rules of Procedure. 

II. Oassification and allocation of time for discussion of Bills (vide 
Appendix) under clauses (b) and (c) of Rule 294(1) of tbe Rules of 
Procedure. 

EzllminGtioll 0/ COlISti,.,tioll (Amendme"t) Bill 
3. The Committee considered the Constitution (Amendment) Bill, 1994 

(Amendme"t 0/ G,tick 102, etc.) by Shri K. Ramamurthy and arriYied at the 
foUowing findinp as a result of their examination of the BiII:-

Findi"gs 0/ tire Comminee 
The Bill seeks to amend articles 102 and 191 of the Constitution with a view 

to providing that a person shall be disqualified for being chosen as, and for 
being, a member of either House of Parliament or Legislature of a State if be 
has held any office of profit under the Government of India or the Government 
of any State or any office in any international agency or orpnisation and a 
period of five years has not elapsed between the date he ceased to hold such 
office and the date he was elected or nominated as such member. It also seeks 
to amend the Tenth Schedule with a view to omittina provisions which provide 
that the disqualification on ground of defection shall not apply in the case of a 
split or merger. 

After considering all aspects of the BiU, the Committee recommend that the 
member may be permitted to move for leave to introudc:e the Bill. 

Claui/ictllioll GIld GlloctItioll 0/ time to Bills 
4. The Committee tben considered classification and allocation of time to six 

Bills specified in tbe Appendix. 
S. After considering all aspects of the Bills, tbe Committcc recommend tbat 

all the six Bills be placed in category 'B'. The Committee recommend allocation 
of time for each of the Bills as shown in column 5 of the Appendix. 

R«ommelldtlliDlIS 
6. The Committee recommend that-

(i) Sbri K. Ramamurtby be permitted to move for leave to introduce 
bis Coastitution (Amendment) Bill; and 

(ii) tbe clusifieation and allocation of time to Bills by the Committee, 
as shown in the Appendix, be apced to by the House. 

NEW DELHI; 
December 19, 1994 

~.ayana 28, 1916 (Saka) 

VISWANAlHAM KANI1HI, 
Actin, CIuUmuua, 

Committ« 011 PriVtlle M~' 
Bills GM RaolutiollS. 



51. Name of tbe Bill aad member-iD~e BiD No. Calc- Tune~-
No. aory COID-

IC- IIICIIdcd 
COlD-

mead-
ed 

1. The Coastitutioa (Scheduled Tn"bes) Or- 90 of 1994 B 2 boun 
der (AmeDdmeaa) BiD. 1994 (Amad-
maIo/ llu Sclutluk) by Sbri Buudeb 
Acbaria. 

2. The CoDItltutioa (Scheduled Tribes) Or- 91 of 1994 B 2 boun 
der (AmeDdlneDt) Bill. 1994 (Amatl-
maIo/ 1M ScMtlule) by Sbri Y8ima 
Slqb YUIIUWIl. 

3. 1be PreveDtioD of Cruelty to Aaimals 93 of 1994 B 2 boars 
(Amendmeat) BiU. 1994 (Amtrtdmml 0/ 
HCtiOll 11. tIC.) by Sbri GumlD Mil 
Lodha. 

4. The MaiDleDUCC of Uninterrupted 9S of 1994 B 2 boun 
Power Supply to ladUltria of Backwud 
Stata BiU. 1994 by Sbrim.ti Bbavaa 
Cbikbalia. 

5. The Cycioae. Earthquake and Flood Vic- 92 of 1994 B 2 boars 
tlms (Pia.1I Relief ud RelaabUitatioa) 
Bill. 1994 by Shrimad Bba¥D' Cbikbalia. 

6. The S1U1D1 aad Jhuai Jbopri A~ 94 of 1994 B 2 boars 
(Basic AmeDitia aad Clearance) BiD. 
1994 by Sbrim.1i BU¥Da Cblklaalia. 




